
 
Crml. No. 60/2021. 

FIR No. 48/2021. 

PS Bh. Dairy. 

u/s 302 IPC. 

State VS Sumit S/o Inder. 

 

 

12.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is a Bail Bond. 

 

Present: Ld. APP for State. 

 

Report of IO perused. 

  Bail bonds are accepted. 

  Release warrants be issued. 

   

    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                12.07.2021 
 

 



 
Crml. No. 62/2021. 

FIR No. 62/2021. 

PS Narela. 

u/s 392/394/411/34 IPC. 

State VS Farukh S/o Md. Ayub. 

 

 

12.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is a Bail Bond. 

 

Present: Ld. APP for State. 

 

   At this stage, ld. Counsel for applicant seeks to withdraw the present bail bond. 

  In view of the submissions so-made, same stands dismissed as withdrawn. 

   Copy of the order be also uploaded on District Courts website. 

    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                12.07.2021 
 

 
 



 

Crml. No.  64/2021. 

FIR No.  022012/2020. 

PS  Narela. 

U/s 379 IPC. 

State VS HR 60G 9134. 

 

12.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

   This is an application for release of vehicle bearing registration No. HR 60G 9134 

on superdari moved on behalf of applicant Sarafat Ali.   
 

 

Present: Ld. APP for State. 

 

  Application has already been allowed vide order dated 05.07.2021.  Accordingly, the 

present application has become infructuous and is dismissed.   

  Copy of the order be uploaded on District Courts website. 

    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                12.07.2021 
 

 
 



 
Crml. No. 56/2021. 

FIR No. 118/2019. 

PS Bh. Dairy. 

u/s 394/34 IPC. 

State VS Rohit @ Kunal. 

 

12.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  
  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 
 

Present: Ld. APP for State. 

 

     Reply from Jail Suptt. received.  

   It has been reported that accused is not running in JC in the present FIR.  

   It appears that accused never surrendered after the expiry of the interim bail period 

mentioned in order dated 21.08.2020 of the Ld ASJ-02, North, Rohini Court and thus, defied the 

court’s order and violated the condition of the bail.  

   Jail Suptt. has reported that accused is running in JC in other case now.  

   Since the accused is not running in JC in the present case, the question of granting bail 

does not arise.  

   IO is at liberty to take appropriate action.  

   Application stands dismissed.  

   Copy of this order be sent to IO/ SHO concerned.   

    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                12.07.2021 
 

 
 



 
Crml. No. 66/2021. 

FIR No. 311/2021. 

PS Bh. Dairy. 

u/s 12/9/55 Gambling Act. 

State VS DL 6SAV 6642. 

 

12.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

   This is an application for release of vehicle bearing registration No. DL 6SAV 6642 

on superdari moved on behalf of applicant Rajan Kumar.   
 

Present: Ld. APP for the State. 

   Report of IO perused. 

   The prosecution has no objection if the vehicle in question is released to the applicant/ 

rightful owner. 

   In these circumstances the aforesaid vehicle bearing registration No. DL 6SAV 6642 be  

released to the applicant/rightful owner in compliance of judgment of Hon'ble Delhi High Court in 

Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C. No.16055/2013) subject to the 

following conditions: 

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report 

in this regard from the valuer as per rule; 

    2. Vehicle in question be released to its applicant/registered owner only subject to 

furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the concerned 

IO/SHO.   

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine 

number, chassis number, registered owner and necessary details of the vehicle; 

    4. IO shall take the coloured photographs of the vehicle from different angles and also of 

the engine number and the chassis number of the vehicles;  

    5. The photographs should be attested and counter signed by the complainant, accused as 

well as by the person to whom the custody is handed over and the applicant;  

    6. IO is further directed to verify the ownership of the said vehicle before releasing of the 

same. 

   Copy of this order be given dasti to the applicant via any of the electronic modes. 

  Copy of this order be also sent to SHO concerned for compliance.   

   Copy of the order be also uploaded on District Courts website.   

  

    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                12.07.2021 



 

Crml. No. 58/2021. 

E FIR No. 010226/2021. 

PS Narela. 

u/s 379 IPC. 

State VS DL 10SZ 5439. 
 

12.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application for release of vehicle bearing registration No. DL 10SZ 5439 

on superdari moved on behalf of applicant Pawan Singhal.   
 

Present: Ld. APP for the State. 

   Report of IO perused. 

   The prosecution has no objection if the vehicle in question is released to the applicant/ 

rightful owner. 

   In these circumstances the aforesaid vehicle bearing registration No. DL 10SZ 5439 be  

released to the applicant/rightful owner in compliance of judgment of Hon'ble Delhi High Court in 

Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C. No.16055/2013) subject to the 

following conditions: 

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report 

in this regard from the valuer as per rule; 

    2. Vehicle in question be released to its applicant/registered owner only subject to 

furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the concerned 

IO/SHO.   

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine 

number, chassis number, registered owner and necessary details of the vehicle; 

    4. IO shall take the coloured photographs of the vehicle from different angles and also of 

the engine number and the chassis number of the vehicles;  

    5. The photographs should be attested and counter signed by the complainant, accused as 

well as by the person to whom the custody is handed over and the applicant;  

    6. IO is further directed to verify the ownership of the said vehicle before releasing of the 

same. 

   Copy of this order be given dasti to the applicant via any of the electronic modes. 

  Copy of this order be also sent to SHO concerned for compliance.   

   Copy of the order be also uploaded on District Courts website.   

    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                12.07.2021 
 

 



 
Crml. No. 69/2021. 

E FIR No. 7142/2021 (incorrectly mentioned as FIR No. 7141/2021). 

PS Narela. 

u/s 379/411/34 IPC. 

State VS Kishori Kumar. 

 

 

12.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application seeking status report of accused “Kishori Kumar S/o 

Jhuman Mandal” in FIR No. 7141/2021 PS Narela u/s 379/411/34 IPC received from CJ-10, 

Rohini. 

 

Present: Ld. APP for State. 

 

   Reply received. Same was directed to be forwarded under the signatures of the SHO 

which has not been done. 

   IO states that there was some clerical mistake in the custody warrants.  

   Necessary documents including the first remand order be filed.  

   Fresh reply, to be forwarded under the signatures of the SHO concerned be filed this 

time, failing which necessary action shall be taken for non - compliance.  

   Let a copy of this order be sent to SHO concerned as well.  

At request, matter is passed over for 2 pm.   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                12.07.2021 

At 2 pm. 

Present: As before. 

 

   IO HC Praveen Kumar has filed fresh reply along with an application for correction of 

FIR number in the custody warrants in E-FIR No. 7141/2021 PS Narela. 

   The reply has been forwarded under the signatures of SHO concerned. 

   Heard.  Perused. 

   IO had earlier reported that the aforesaid accused is not arrested in FIR No. 7141/2021 

PS Narela but has rather been arrested in E-FIR No. 7142/2021 PS Narela. Today, however, he has  
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Crml. No. 69/2021. 

E FIR No. 7142/2021 (incorrectly mentioned as FIR No. 7141/2021). 

PS Narela. 

u/s 379/411/34 IPC. 

State VS Kishori Kumar. 

 

rendered explanation that inadvertently the details of the FIR were incorrectly mentioned as 

“7141/2021 PS Narela” instead of “7142/2021 PS Narela”   in the custody warrants of accused Kishori 

Kumar. 

   The first remand order pertaining to accused in FIR No. 7142/2021 PS Narela is also 

shown and it is requested that permission may be granted to rectify the custody warrants which are 

pending before Jail Suptt. Concerned so as to reflect the correct FIR number to avoid any further 

confusion.  

   As regards the report sought by the Jail Suptt. concerned, it is reported by the court 

staff that the accused is still facing custody in E-FIR No. 7142/2021 PS Narela (incorrectly mentioned 

as FIR No. 7141/2021 PS Narela ) and has not been released on bail as of yet. 

   IO is warned to remain careful in future.  He is at liberty to approach the Jail authorities 

to effect necessary changes in the custody warrants so as to reflect the correct FIR number as “E-FIR 

No. 7142/2021 PS Narela” instead of “FIR No. 7141/2021 PS Narela”.   

  Jail Suptt. concerned shall assist the IO for the needful.   

  Application stands disposed off. 

  Copy of the order be sent to all quarters concerned. 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                12.07.2021 
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Crml. No. 67/2021. 

E FIR No. 015431/2021. 

PS Narela. 

u/s 379 IPc. 

State VS Shankar. 

 

12.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

   This is an application moved on behalf of the accused seeking reduction of surety 

amount. 

Present: Ld. APP for State. 

  Ld. counsel for applicant/ accused. 

 

  It is submitted that accused was granted bail by this Court vide order dated 01.07.2021 

subject to furnishing of personal bond in the sum of Rs 15,000/- with one surety of like amount.  It is 

further submitted that accused is very poor and is unable to produce a surety for the said amount and 

a prayer for reduction of surety amount is made. 

  Heard.  Perused. 

  In view of the submissions so-made, application in hand is allowed.  Accused be 

released on furnishing of personal bonds in the sum of Rs.5,000/- with one surety of like amount.   

  This order shall form part and parcel of order dated 01.07.2021. 

  Copy of the order be given dasti. 

  Copy of the order be also uploaded on District Courts website. 

 

      

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                12.07.2021 
 

 
 



 
Crml. No. 65/2021. 

E FIR No. 000166/2021. 

PS Narela. 

u/s 379/411 IPC. 

State VS Unknown. 
 

12.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 This is an application for release of case property (mobile phone) on superdari moved 

on behalf of owner/applicant Suraj. 

Pr :  Ld. APP for State. 

 

 Report filed by the IO perused. 

 As per the report by the IO that case property i.e. mobile phone is no more required for 

investigation purpose. IO has no objection if the same be released to its owner/applicant. 

 Ld. APP for State has also no objection.   

 In the facts and circumstances of the case, the aforesaid case property be released to the 

applicant/owner in compliance of judgment of Hon'ble Delhi High Court in Manjeet Singh Vs State 

(Crl. M.C. No.4485/2013 and Crl. M.C. No. 16055/2013) and after proper verification and upon 

furnishing superdarinama to the satisfaction of the SHO/IO. 

 IO/SHO is further directed to make proper panchanama of above said case property and take 

photographs, negatives  before the releasing of the same, as per rules. 

 The photographs should be attested and counter signed by the complainant, accused as well 

as by the person to whom the custody is handed over and the applicant. 

 Application is disposed of accordingly. 

  Copy of this order be given dasti to the applicant via any of the electronic modes. 

  Copy of this order be also sent to SHO concerned for compliance.   

 Copy of the order be also uploaded on District Courts website. 

 

    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                12.07.2021 
 

 
 



 
Crml. No. 63/2021. 

FIR No. 8867/2021. 

PS Narela. 

u/s 379 IPC. 

State VS DL 8SAA 7198.  

 

12.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

   This is an application for release of vehicle bearing registration No. DL 8SAA 7198 

on superdari moved on behalf of applicant Krishna @ Krishan Kumar.   
 

Present: Ld. APP for the State. 

   Report of IO perused. 

   The prosecution has no objection if the vehicle in question is released to the applicant/ 

rightful owner. 

   In these circumstances the aforesaid vehicle bearing registration No. DL 8SAA 7198 be  

released to the applicant/rightful owner in compliance of judgment of Hon'ble Delhi High Court in 

Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C. No.16055/2013) subject to the 

following conditions: 

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report 

in this regard from the valuer as per rule; 

    2. Vehicle in question be released to its applicant/registered owner only subject to 

furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the concerned 

IO/SHO.   

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine 

number, chassis number, registered owner and necessary details of the vehicle; 

    4. IO shall take the coloured photographs of the vehicle from different angles and also of 

the engine number and the chassis number of the vehicles;  

    5. The photographs should be attested and counter signed by the complainant, accused as 

well as by the person to whom the custody is handed over and the applicant;  

    6. IO is further directed to verify the ownership of the said vehicle before releasing of the 

same. 

   Copy of this order be given dasti to the applicant via any of the electronic modes. 

  Copy of this order be also sent to SHO concerned for compliance.   

   Copy of the order be also uploaded on District Courts website.   

    

    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                12.07.2021 



 

Crml. No. 59/2021. 

DD No. 4815. 

PS Bh. Dairy. 

Complainant Ramphal Yadav. 

 

 

12.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application seeking status report. 

 

Present: Ld. APP for State. 

 

   Status report received.   

   Copy of the same be supplied to ld. Counsel for applicant.  

   Put up for submissions, if any on 31.07.2021. 

    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                12.07.2021 
 

 
 



 
Crml. No. 69/2021. 

E FIR No. 7142/2021. 

PS Narela. 

u/s 379/411/34 IPC. 

State VS Kishori Kumar S/o Jhuman Mandal. 
 

12.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  
   This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 
  

Present: Ld. APP for the State. 

  Sh. Ravinder Gaur, Ld. LAC for applicant/ accused. 

   Reply received from IO. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has spent substantial time in JC. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Recovery has already been effected in the matter.  No purpose would be served by 

keeping the accused in custody any more. Keeping in view the above, bail is granted to the accused 

Kishori Kumar S/o Jhuman Mandal upon furnishing of personal bond in the sum of Rs.15,000/- with 

one surety of like amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

   It is pertinent to mention that in the present case, due to inadvertence of the IO, 

FIR number has been wrongly mentioned as “7141/21” instead of “7142/21” in the custody 

warrants and vide separate order of even date, it has already been ordered that necessary 

corrections be effected in the custody warrants so as to reflect the correct FIR i.e. ‘E-FIR No. 

7142/2021 PS Narela’.  Accordingly, it is further clarified that the accused has been granted 

bail in E-FIR No.  7142/2021 PS Narela. 
  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

    Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

 

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                12.07.2021 
 


